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In the Chhattisgarh High Court

Case No : Writ Petition (S) No. 909, 910 Of 2019

Dr. Hemlata Thakur And Ors APPELLANT

Vs

State Of Chhattisgarh And Ors RESPONDENT

Date of Decision : 12-02-2019

Acts Referred:

Citation : (2019) 02 CHH CK 0156

Hon'ble Judges : P. Sam Koshy, J

Bench : Single Bench

Final Decision : Disposed Of

Judgement

P. Sam Koshy, J

1. Both the petitioners are husband and wife and have filed the petition being
aggrieved of the same order affecting both.

2. The limited grievance which the petitioners have raised through the instant
Writ Petitions is that, since the examination of their two school going

childrens is under process, they may be granted protection till the academic
session is over. According to the petitioners, their daughter - Ku.Ananya

Singh is an student of class-10th and is appearing in the Board examination and
their son is undergoing his examination for class-7th.

3. The said request made by the petitioners seems to be fair and reasonable.

4. Therefore, this Court is of the opinion that, ends of justice would meet if the
Writ Petitions are disposed off with a direction to the respondents No.

2 & 3 not to relieve the petitioners from their present place of posting till 15th of
April i.e. till the exams of their childrens are over and the relieving be

made if necessary only after 15th of April, 2019.

5. Both the Writ Petitions are accordingly stands disposed off.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/dr-hemlata-thakur-and-ors-appellant… Page 1 of 2



6. Certified copy today.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/dr-hemlata-thakur-and-ors-appellant… Page 2 of 2


